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ALL-INDIA SERVICES REGULA-
TIONS (INDEMNITY) BILL

MR. DEPUTY-SPEAKER: The next
Bill which we are going to take has
had an eventful history. It was first
Passed by Rajya Sabha. It came be-
fore this House as long back as 15th
December, 1972. It was first consi~
dered here and the consideration was
not completed on that day. It was
adjourned. There was a motion for
resumption of the debate on 20th
December, 1972 and the motion for
consideration was adopted on that
day. We were considering the cla-
uses when we adjourned and it is
now more than two years when we
resume clause-byw~clause discussion.

I find my good friend, Mr. Baner-
jee, was on his legs. He is not pre-
sent at the moment. Then there is
an amendment by Mr. Naik. He is
also not present. There is probab-
ly nobody else who wants to speak.

So, there is no amendment to Clause
2.

The question is:

“Clause 2 and 3 stand part of
the Bill.”

The motion was adopted

Clauses 2 and 3 were added to the
Bll.

Clause 1—(Short title and com-
mencement).

Amendment made:

Page 1, line 4,—

for *1872" substitute “1975" (2)
S(Shri F. H. Mohsin)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as

amended,
stand part of the Bill.”

The motion was adopted,
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Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,—

for “Twenty-third”
“Twenty-sixth"

substitute-

(Shri F, H. Mohsin)

MR. DEPUTY-SPEAKER: The
question is:

“That Enacting Formula, as am-
ended, stand part of the Bill.”

The motion was adopted

Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, I beg

to move:

“That the Bill, as amended, be
Passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as ameuded, be
passed.”

s we g o (7)) 0 3TET
wgYaw, gAYeAe aeqmTI & a3 |
q97 €T WI® THAT TS Figae
wrs fasaow far &

“Where a regulation, rule, sub-
rule, bye-law etc. framed in pur-
suance of the Constitution or of the
legislative functions delegated by
Parliament to a subordinate auth-
ority is laid before the House, the
period specified in the Constitution
or the relevant Act for which it is
required to be laid shall be comp-
leted before the House is adjourn-
ed sine die and later prorogued,
unless otherwise provided in the
Constitution or the relevant Act.
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Where the specified period is not
so completed, the regulation, rule,
sub-rule, by-law etc. shall be re-
laid in the succeeding session or
sessions until the said period is
completed in the session.”

15.10 hrs.

[Surt DiNEsH CHANDRA GOSWAMI in
the Chair].

MR. CHAIRMAN: Which rule yYou
are quoting?

SHRI M. C. DAGA: It is Rule 234.

S F FHA aATT aT § "I
IAF Heawa [T G gy g Ay
THEF TEF QA aNH g—ew am A
a1 frar &7 <fF afRgree 3o =
od % Agr a3t g A1 AT AT TH HIAT
orarFafe oA FY W FTH F1A
F St TH FTH F1 FX, AMEHA 309
¥ ogt wfafoa & s a9q §, IT A
g FF frTar g d §
TRw @9 FX AR A @
AfFT a1 FT F—AT I |AIeAE
Ao Fadr %y fora s AfEg—
S W ®ew guE [ETET 99 &
gt ATy g "W o FE qe A
FAY @Y AEY W @wd & Oy /AT A6
geq #Fr fasw 9 AEY V@ A, a4
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¥ UF qEL F—HX T TG T
vRww @ feg Jiw @ gw o9 &
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gy saas s g8 fear d, WA
- STHY, AT T YT AH FU, AX
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& wgan § 6 W19 AT Afaer-
W A2 71 faea #r fae—sa 7
FEFEH AT H NFTATE | FWT
Wt @ qEFAwafed TS FIAATE
N w1 grAWAA F fag
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afag & ¥ foan, faet & qar &
saaT fF T 1 wWr g1 Y
TEad ¥ W9 Fo@ QUE WA
AT ATHA W1 g1 Sl AT g WIedA-
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fraT a1, w9 T F) AT F & A
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AT qAT gAT —IsAaw wiuwrfeat
& A T oy §, gEL
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F—vt T 1Y FY T W E) awAT
g A TR oA A QA E =
WHUT FTRAE, IH HIT WA AR Y
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W A% T T[M

HATATATE ¢ = g8 & & =91 <,
M gr efF mrawgr @ g a9a
@ g T § T §, WY -
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froa * afafew w1 ¥ 7 7T §—
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&’
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s wgETfaaTeat &1 gfafew § S9
FY W WY X AE ATAT @—TH ¥ AL
¥ W o9 3 sdifaas ¥ 3w afafas
FARTATTFTFA TR &1

T ITa—F2TH | o7 7T gfoear
gfafaw amr @t & @Y agi g & are
H ATeT EdT 4 Bew ¥ femae
N AT 55T & A JF2LH 58 @
g—%F FARX A AN F-T A
w e '

SHRI F. H. MOHSIN: Sir, the sug-
gestion made by Mr Daga to lay be-
fore the House the ruleg framed un-
der the various enactmentgs made by
Parliament is 3 good suggestion. Even
in this Bill, the All-India Services
Regulations (Indemnity) Bill, there
is a provision made to lay before the
House within a certain period the
rules made under this Bill. It has
been provided here:

“(2) Every rule made by the
Central Government wunder this
section and every regulation made
under or in pursuance of any such
rule, shall be laid, as soon as may
be after such rule or regulation ié
made, before each House of Parlia-
ment while it ig in session for a
total period of thirty days which
may be comprised in one session or
in two or more sucessive gessions,
and if, before the expiry of the
session immediately: following the
session or the successive sessions
aforesaid, both Houses agree in
making any modificalion in such
rule or regulation or both Houses
agree that such rule or regulation
should not be made, the rule or”
regulation shall thereafter have
effect only in such modifled form
or be of no effect, as the case may
be; so, however, that any such
modification or annulment shall be
without prejudice to the wvalidity
of anything previously done under
that rule or regulation.”
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BiN

This provision is there and it will
be our endeavour to place all the
rules as early as possible after they
are made.

With regard to the suggestion made
by Shri Bade, about constituting an
All-India Educational service, that is
not relevant to the Bill. I must have
notice for answering that question
and so I am unable now to give an
opinion on that question.

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

15.20 hrs.
TOKYO CONVENTION BILL

MR. CHAIRMAN: we shall now take
up the Tokyo Convention Bill.

THE MINISTER OF TOURISM AND
QIVvIL AVIATION (SHRI RAJ
BAHADUR): I beg to- move:

“That the Bill to give effect to
the Convention on offences and cer-
tain other acts committed on board
aircraft, as passed by Rajya Sabha,
be taken into consideration.”

This is a Bill which seeks to achieve
mainly the objectives underlying the
Convention on the Offences Commit-
ted on Board the Aircraft, which was
adopted at Tokyo in 1963 under the
auspices of the International Civil
Aviation Organisation (ICAO). The
Diplomatic Conference, which adop-
ted the Convention, was attended by
a representative of India, in view of
the importance of the Convention.
The Convention came into effect on
December 4, 1989 on ratification by
12 States, as required by the Con-
vention. With the increase in the in-
cidents of hijacking, more and more
States ratified the Convention, and
presently 74 States are parties to it,
including important States such as
UK and USA.

The growth of international air
transport has led to increasing con-
cern as to the international aspects
of the commission of offences on
board aircraft. International air tra-
nsport also raises the basic problem
of the respective jurisdiction of na-
tional States over offences committed
on board the aircraft as an aircraft
during the course of its flight may fly
over the high seas or territories which
may not be subject to the jurisdic-
tion of any one State, and may tra~
verse the boundaries of more than
one State in a short space of time.
In such cases, it becomes difficult to
ascertain exactly the place where the
offence took place. Further, there
were no international rules such as
those applied to master of ocean go-
ing ship, in respect of the comman-
der of an aircraft.

The atention of the International
Civil Aviation Organisation had been
engaged by these matters since 1850.
These matters were considered by the
Legal Commitee of ICAO from time
to time and the final draft of the
Convention produced by ‘the Laegal
Committee was considered by the
Diplomatic Conference held in Tokyo
in 1963. The Convention was adop-
ted with a view to partially solve
these problems.

The Convention’s major area of ap-
plication is towards offences against
penal laws or acts which jeopardise
the safety of aireraft, and of passen-
gers or property therein. Mowever,
offences against penal laws of a poli-
tical nature, or those based on racial
or religious discrimination, are  ex-
cluded from the application of the
Convention. It recogniseg that the
State of registration of the aircraft is
competent to exercise jurisdiction
over offences and acts committed on

board.

The Convention gives powers to
the Commander of aircraft to use
preventive measures such as restr-
aint on passengers who commit penal



